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Nau Qalhi, this the 22nd day of April,1 397

Hon'bla Dr.Dose P» Uerghase, l/ica-Ch3irman(3)
Hon'ble Shri S.P. Bisuas, Member (A)

Shri Nand Ram 77-L,
s/o Shri Kanahya Lai,
R/o Barrack No.11, Old Police Lines,
Raj pur Road,
Delhi. r.. PeVit ioftsi;

(By Advocate Mrs Meara Chhibbar)

Versus

1 Shri Tajander Khanna,
Lt. Governor of Delhi,
Raj Niuas, Delhi.

Shri Nikhil Kumar,
Commissioner of Police,
Police Headquarter,
M30 Building, I.P .Estate,
Nau Delhi.

3. Shri Yamaen Hazurika,
Deputy Comraissionar of Police,
H.Cr.I, PHQ,MSO Building,
I.PoEstate, Nau Delhi. .. .ReapondcntG

(By advocate Shri Arun Bharduaj)

0 R D £ R (Oral)

(Dr.Dose P. Verghese, Vice-Chairman)

; U:'

In response to our orders dated 3.4 .1 997, riopcn^ja

No. 2 & 3 sought for exemption from personal appearancp

during our first sitting, ue uere not inciinod to qr at

such exemption. Since respondent no. 2 has bean. doaci".-bod )

urongly, ue confined JriJ our orders only to raspondanfe aoo Igwii i

and the counsel representing respondent no. 3 roque^tori /

place the matter at A.OOp.ro, today to cof^ply out oi*dars»;

Respondent no. 3 is personally present in courts i-'a

has apologised and regretted the delay occurred in

implementing the orders of this court. Ue accept his

apologies alonguith submission of the counsel that ha sh.lV-:

file an affidavit by tomorrou alonguith the propps-d
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order after issuing the same in due courVsr® UI'th

these, this C«Po is diapqsed of and noticas issuaj

are discharged# .
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